HARYANA VIDHAN SABHA
Bl]l No 14—— HLA of 2024 """"

THE HARYANA PANCHAYAIE RAJ (AMENDN[ENT) BILL 2024

A
BILL

ﬁtrther to amend the Haryana Panchayatz Ra] Act 1 994

Be it enacted by the: Leglslature of the State of Haryana m the Seventy-
Year of the Republic of India-as follows:-

1. - T his Act may be called the Haryana Panchayatl RaJ (Amendment)

Act, 2024

@ It shall be deemed to have come into force w1th effect fromi the
16thAugust 2024

2. Inm sectlon 9 of the Haryana Panchayatr Raj Act 1994 (heremafter called the
) prmcrpal Act),~ :

@

“after sub- sectlon (4), the followmg sub-sectron shall be mserted ‘
namely- ' :

“(4A)The offices of panch shall be reserved for the Backward

“Short title and .
commencement.

Amendment. of

section 9 of .

Haryana Act 11
of 1994. -

Classes(B) in every Gram Panchayat and the number of wards so .. -

- reserved shall bear, as nearly as may be, the same proportron to the
total number of wards in that Gram Panchayat-as one-half of the

percentage of population of Backward Classes(B) to the total populauon
in that Gram Sabha area and rounded off to the next higher integer in
case the decimal value is'0.5 or more and such wards shall be allotted

by draw of lots among the wards other than that reserved for Scheduled

Castes and Backward Classes(A) and also by rotatlon 1n the. subseqvent ,

. clectlons L

* . belonging to the Backward Classes(B) ifits popula’uon is two percent |
- or more of the total population of the sabha area and such ward shall

Provrded that every Gram Panchayat shall have at least one panch

be allotted by draw of lots among the wards other than that reserved
for Scheduled Castes and Backward Classes(A) and also by rotatron in
the subsequent electrons

Provided further that where the number of wards s0 reserved for

: Backward Classes(B) under this sub- section added to the number of
- wards reserved for the Scheduled Castes and. Backward Classes(A)
= exceeds fifty percent of the total number of wards in that Gram -




Panchaifat, then the-number of wards reserved for the—Backwérd -

Classes(B) shall be restricted to such largest number that shall lead to
the total of the wards reserved for the Backward' Classes(A), Backward

~Classes(B) and Scheduled' Castes not exceedmg fifty percent of the

total Wards in that Gram Panchayat. -

: Explanaﬁon For the purposes of reservatlon of Backward Classes(B)

@,

-« " Backward ‘Classes(B) after excludmg those Gram Panchayats where

under this sub-section, the population of the Gram Sabha

area and the populatlon of Backward Classes(B) insaid

sabha area shall be such, as may be drawn from the

‘Family Information Data Repository established under -

the prov1s10ns of the Haryana Parivar Pehchan Act, 2021
- (20 of 2021), on such date, as may be notified by the
Government >

after sub sectlon (7), the followmg sub sectmn shall be inserted,

' namely-

“(7A) Five percent of the total number of offices of Sarpanch ina

block and rounded off to the next higher integer in case the decimal 7
value is 0.5 or more shall be reserved for Backward Classes(B) and
. .. shall be allotted by draw of lots among the highest three times the

number of Gram Panchayats proposed for reservation for Backward
Classes(B) which are having the largest percentage of population of

- the post-of Sarpanch is already reserved for Scheduled Castes under

= sub-section (5)-and for Bagkward Classes(A) under sub-section (7)

* ‘~.and also by rotation in the subsequent elections:

Prov1ded that where the number of ofﬁces of Sarpanch ina block '

S0 reserved for Backward- Classes(B) under this sub-section added to

~ the number of offices of Sarpanch reserved for the Scheduled Castes
and Backward Classes(A) in that block exceeds fifty percent of the
‘total number of offices of Sarpanch in that block, then the number of
'ofﬁces of Sarpanch reserved for the Backward Classes(B) shall be
, restricted to such largest number that shall lead to the total of the
~offices of Sarpanch reserved for the Backward Classes.(A); Backward
Classes(B) and Scheduled Castes not exceedmg ﬁfty percent of the -

total offices of Sarpanch in that block

Explanatmn For the purposes of reservatlon of B ackward Classes(B)
~under this sub-section, the population of the block and
-the population of Backward Classes(B) in said block
shall be .such, as may be drawn from the Family

sInformatlon Data Repository ‘established under the

provisions of the Haryana. Parivar Pehchan Act, 2021
(20 of 2021), on such date, as may be notlﬁed by the
Government.”.




3.

5

After sub-section (4) of section -59,of the"princiﬁal Act, Vthé following

‘sub-section shall be inserted, namely:-«- - el

- inevery Panchayat Saniiti Qﬁd'the number of wards s
" as nearly as may be, the same proportion to the tofal :
that Panchayat Samiti as ‘one-half of the percentage of population of

“‘(4A) The ofﬁcés of memia_e: shall be reservedfortheBackward Classcs(B)
o reserved shall bear,
imber-of wards in

Backward Classes(B) to the total population in that blo ‘and rounded off
to the next higher integér in case the decimal ve ue is 0.5 or more and such

wards shall be allotted by draw of lots among the wards other than that

reserved for Scheduled Castes and Backward Classgs(A) :an'd, also by rotation

-.in the subsequent elections: -

Amendment of
section 59 of
Haryana Act 1lof
1994. )

7 ~Provided that Where thé qﬁmber of wards of Panchayat Samiti s0
- reserved for\BackWard‘Classe“s(B) added to the number of wards reserved
* for the Scheduled Castes and Backward Classes(A) exceeds fifty percent of

the total number of wards in that block, then the number of wards reserved

" for the Backward Classes(B) shall be restricted to ‘such largest number that

lead to the total of the wards reserved for the BackWard,Qla'ss'es (A), Backward
Classes(B) and Scheduled Castes not exce_edin’g .ﬁftyi!'perrcent,of the total - .

numiber of wards in that Panchayat Samiti.

: Exblanaﬁon.— , Fdr:the rtpli.rpdses of reservatién' of Backward Classes(B)

4,

_under this sub-section, the. populatibneof the block and-the

. population of Backward Classes(B) in said block shall be.

such, as may be drawn from the Family Information Data
" Repository established under the provisions of the Haryana

Parivar Pehchan Act, 2021 (20 of 2021), on such date, asmay

_ benotified by the Government.”. . -

After sub-sectién (4) of vsection 120 of the principal- Act, the following

' sub-section shall be inserted, namely:-

* Classes(B) inevery Zila Parishad and the number of wards so reserved shall’

“(4A) The ofﬁcés of member sl.lall, be resefved for the Backward

bear, as nearly as may be, the same proportionto the total number of wards
in that Zila Parishad area as one-half of the percentage of population of
Backward Classes(B) to the total population in that Zila Parishad area and
rounded off to the next higher integer in case the decimal value is 0.5 or
more and shall be allotted by draw of lots among the highest three times of
the number of wards of Zila Parishad proposed fof reservation of Backward

- Classes(B) which are having the largest percentage population of Backward
Classes(B) after excluding those wards of Zila Parishad already reserved for -
Scheduled Castes and .Backwar_d Classes(A) and also by totation in-the

subsequent elections:

Amendment of

~section 120-of

Haryana Act 11
of 1994.
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-Provided that where the namber of wards of Zila Parishad so reserved
for Backward Classes(B) under this sub-section added to"the number of
. ‘wards reserved for the Scheduled Castes and Backward Classes(A) exceeds -
- fifty percent of the total number of wards in that Zila Parishad, then the
- number of wards of Zila Parishad reserved for the Backward Classes(B)
- _shall be restricted to such largest number that shall lead to the total of the
- wards reserved for the Backward Classes (A), Backward Classes(B) and °
Scheduled Castes not exceeding fifty percent of the total number of wards
~_in that Zila Parishad. A, ' S

" Explanation.- For the purposes of reservation of Backward Classes(B)
' - . under this sub-section, the population of the Zila Parishad
. area and the population of Backward Classes(B) in said area
 shall be such, as may be drawn from the Family Information
Data Repository established under the provisions of the
 Haryana Parivar Pehchan Act, 2021 (20 of 2021), on such
T date, as may be notified by the Government.”. f
Repeal and 5. -7(1) The Hai‘yanaP@chayatiRaj (Amendment) Ordinance; 2024 (Haryana
© savings. Ordinance No. 4 0f 2024), is hereby repealed. : o ; '
(2) Notwithstanding such repeal, anything done or action taken under the

‘principal Act, as amended by the said Ordinance, shall be deemed to have been -
done - or taken under the principal Act, as aniended by this Act.




~STATEMENT OF OBJECTS AND REASONS

With a view to give proportionate reservation to the persons belonging to

Backward Classes (B)in the Panchayati Raj Institutions as per the recommendation

_of the Haryana Backward Classes Commission, the State Government proposes to
amend sections 9, 59 and 120 of the Haryana Panchayati Raj Act, 1994. This

progressive change-will help in empowerment and uphftment of the d1sadvantaged .

persons amongst the Backward Classes. -

Hence this Bill. .
- KRISHAN LAL PANWAR,
Development and Panchayats Minister, Haryana.
 Chandigarh: | -  DrSATISHKUMAR,
The 5th November 2024 ’ : ‘ s S'ecreta’ry;

MB;-— The above Bill was published in the Haryana Government Gazette °
(Extraordinary), dated the 5th November, 2024, under proviso to

Rule 128 of the Rules of Procedure and Conduct of Busmess in the
' Haryana Leglslatlve Assembly :

11380—H.V.S—H.GP., PKl.







